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To,
The Registrar,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub.: Compliance Report of UP Pollution Control Board in the order dated
19.7.2019 and 27.9.2019 passed by Hon’ble NGT in OA No. 116/2014 with
OA No. 437/2015 in the matter of Meera Shukla Vs Municipal
Corporation, Gorakhpur & Ors. on the subject of M/s Malvika Cement
Pvt. Ltd., Industrial Area, Sultanpur Road, Raebareli.

Sir,

In compliance of the order passed by Hon’ble NGT on 19.7.2019 and
27.9.2019 in OA No. 116/2014 with OA No. 437/2015 in the matter of Meera Shukla
Vs Municipal Corporation, Gorakhpur & Ors. with respect to the report of
Monitoring Committee dated 08.06.2019 on the subject of M/s Malvika Cement Pvt.
Ltd., Industrial Area, Sultanpur Road, Raebareli, the action taken report of UPPCB is
being enclosed herewith alongwith annexures for your kind perusal.

Encl.: As above. Yours Sincerely

=l
(Ashish Tiwari)
Member Secretary
Copy: Sri Pradeep Misra (Advocate), Board Council for information and
necessary action please.

Member Secretary
fargfar TC-12-V, Vibhuti Khand
E“rTmRﬁ.—m mm- oo Gomti Nagar, Lucknow-226010
it o e-mail: info@uppch.com
{ e-info@uppchcom Web site www.uppch.com

o9 |ge -www.uppch.com
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Compliance Report of U.P. Pollution Control Board in the Order dated
19.07.2019 and 27.9.2019 passed by Hon'ble NGT in OA No. 116/2014
with OA No. 437/2015 in the matter of Meera Shukla Vs. Municipal
Corporation Gorakhpur & Ors. with respect to the report of
Monitoring Committee dated 08.06.2019 on the subject of M/s Malvika
Cement Pvt.Ltd. Industrial Area, Sultanpur Road, Site-I, Raebareilly,

1. That it is submitted that the Monitoring Committee was constituted by
Hon'ble NGT headed by Justice Devi Prasad Singh former Judge of
Allahabad High Court under the orders of Hon'ble NGT dated
23.08.2018 passed in OA No. 116/2014 in the matter of Meera Shukla
Vs. Municipal Corporation, Gorakhpur & Others to monitor
compliance of the direction of Hon'ble Tribunal regarding the
contamination of water bodies and ground water, specifically
Ramgarh Lake, Aami River, Rapti River and Rohini River in and
around district Gorakhpur,

2. That it is submitted that Hon'ble Tribunal after considering the report
submitted by the Chairman of the Monitoring Committee/Oversight
Body has passed order dated 19.07.2019. The relevant operative
portion of order of Hon'ble Tribunal is reproduced below:-

“The report is to the effect that it came to the notice of the Committee
Jrom the Regional Officer of the Uttar Pradesh State PCB (UPPCB),
Raibareilly that M/s Malvika Cement Pvt Ltd, Raibareilly was

- operating in violation of law and was not allowing its inspection to be
carried out. In spite of intervention of the District Magistrate, team of
the CPCB and UPPCB was not able to carry out the inspection. The
Regional Officer of the UPPCB also gave a report that he was not
being allowed to enter the premises.

The Committee drew an inference that there was no consent obtained
by the industry from the UPPCB under the Air (Prevention and
Control of Pollution) Act, 1981, the Water (Prevention and Control of
Pollution) Act, 1974. As per the Air Monitoring Data Report of the
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UPPCB dated 22.04.2019, particulate matter, PMI10, was 289.36
which was beyond the prescribed standard. The Committee has
accordingly suggested that the unit may be required to pay
environmental compensation to the tune of T 4,6837,500 for
operating without requisite consent since January, 2009 as per
Jormula evolved by the CPCB for compensation for industrial
pollution and the Chief Secretary, Uttar Pradesh may look into the
matter for initiating appropriate penal 13 action against the unit for
obstructing the public servants in carrying out their duty. It was also
observed that UPPCB failed to take steps for a long period for which
it should also be held accountable by way of an enquiry and payment
of compensation. This aspect also be looked into by the Chief
Secretary, Uttar Pradesh and a report furnished to this Tribunal
within one month by e-mail at Judicialngt@gov.in.

The joint Committee of the CPCB and UPPCRB may now take
appropriate action in the light of facts found after following the due
procedure of law by way of prosecution, prohibiting polluting activity
and recovering compensation on ‘Polluter Pays’ principle. Such
action may be taken within one month and a report furnished to this
Tribunal by email at Judicialngt@gov.in before the next date.

A copy of this order along with the report be forwarded to the Chief
Secretary, Uttar Pradesh, CPCB and the UPPCB. The nodal agency
will be the CPCB for compliance and Jurther action by the joint
Committee. ”’

3. That it is submitted that Hon'ble Tribunal after considering the Action
Taken Report submitted by CPCB on 17.09.2019 (Pp 2503-2517) in
respect of M/s Malvika Cement Pvt, Ltd., Raebareli, Uttar Pradesh, has
passed order dated 27.09.2019. The relevant operative portion of the
order of Hon'ble Tribunal is reproduced below:-

....... In view of report of the CPCB that the unit is Sfunctioning
without consent to operate and it has also installed tubewells without
NOC, SPCB may take appropriate further action by way of stopping
illegal activity, recovering compensation and Initiating prosecution in
accordance with law......” =h—
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4. That it is submitted that in compliance of Hon’ble NGT order, relevant
portion of the order as quoted above, the Action Taken Report regarding
M/s Malvika Cement Pvt. Ltd., Raebareli was presented before the Chief
Secretary, UP in a meeting on 18.9.2019. The Chief Secretary was
apprised of the said report and after due consideration it was directed by
the chief secretary that the compliance report regarding the above be filed
by Department of Environment, Forest & Climate Change, UP in
Hon’ble Nation Green Tribunal. The minutes of the meeting dated
18.9.19 are attached herewith and marked as Annexure no.-1

5. That it is submitted that in compliance of the abovementioned order on
Hon’ble NGT dated 19.7.2019, the unit was inspected by a joint team of
CPCB, Regional Directorate (Northern), Lucknow and UPPCB, Regional
Office, Raibareli on 06-08-2019. Photocopy of the inspection report is
annexed herewith and marked as Annexure no.-2.

6. The M/s Malvika Cement Pvt. Ltd. is a small scale unit. The unit
obtained Consent to Establish (CTE) from UPPCB vide letter no.
F22329/C-6/3/Malvika Cement/NOC/RBL/2017/13 dated 12-09-2007 for
production of Portland Pozzolona Cement 200 T/day using clinker,
gypsum and fly ash as raw materials. There was a condition in the CTE
that prior to operation, the industry will mandatorily obtain Consent to
Operate from the Board under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981. It was informed by the representative of industry (Shri Ashish
Pratap Singh) that the unit is not in operation since 24.3.2017 due to its
OWn reason.

7. On the basis of the recommendations of the joint inspection report of
CPCB and UPPCB dated 16-08-2019, the U.P. Pollution Control Board
has issued direction to the industry under Sec.31(A) of Air (Prevention
and Control of Pollution) Act, 1981 as amended, as follows:-

i. The unit shall ensure the complete compliance of Hon’ble NGT
order dated 19.7.2019.

ii.  The unit shall remain closed and only be operated after
obtaining valid consent form UPPCB.

iii.  The unit shall install electromagnetic flow meter at the bore
well and maintain log book for fresh water consumption.
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tv. The unit shall obtain NOC for CGWA for ground water
abstraction.

\Z The unit shall provide adequate stack height in Bal Mill Stack
with Air Poliution Control Device (APCD).

vi.  The unit shall remove/dismantle Hot Mix Plant from the
premises of the unit.

vii.  The unit shall repair Filters in Ball Mill and Cement Silo as
observed during the inspection.

viii. The unit shall ensure strict compliance of Environmental
Guidelines for Prevention and Control of Fugitive Emissions
form Cement Plants & notified standards vide Gazette
Notification G.S.R. 612(E), dated August 25, 2014 in totality.

Copy of direction dated 16.8.2019 issued to the industry is attached
herewith and marked as Anneuxre no.-3.

8. That it is submitted that UPPCB has also filed prosecution against the
responsible person of the unit for creating obstruction in the
inspection dated 5.4.2019, under Section-3 8(b) of Air (Prevention and
Control of Poilution) Act, 1981 as amended, on 22.8.2019 before the
Hon’ble Special Judicial Magistrate, Air and Water Pollution Control,
Lucknow.

9. That it is submitted that the Hon’ble Tribunal has passed order dated
29.4.2019 in OA no. 116/2014 with OA no. 437/2015 Meera Shukla
vs Municipal Corporation, Gorakhpur & Ors., the relevant portion of
the order is quoted as below:

G The UPSPC may assess the amount of compensation for
applying the formula laid down by the CPCB not only for the days
mentioned in the report of the CPCB but the actual days of violation
from the beginning but not beyond five years from the date of
calculation... ... '

The Environmental Compensation against the unit has been
calculated following the due procedure on the basis of methodology
developed by Central Pollution Control Board for calculation of
Environmental Compensation and in the light of direction of Hon’ble
NGT given in order dated 29.4.2019 passed in O.A.No. 116/2014 in
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the matter of Meera Shukla Vs. Municipal Corporation, Gorakhpur &
Ors.

The industry was given direction by the Board on 22.8.19 to
provide the details and evidences related to period of operation of the
unit. The details were provided by the industry regarding operational
period with relevant records of production, duly verified by Central
Goods and Service Tax Department, Raebareli and counter verified by
the Regional Officer, UP Pollution Control Board, Raebareli is
attached herewith and marked as Annexure no.-4

Considering the above details the Environmental Compensation
proposed to be imposed is Rs. 4,40,000/-(Rupees Four lacs and forty
thousand only ) against the industry for default period of last five
years. Detailed calculation sheet is attached herewith and marked as
Annexure No.-5.

It is evident from the above that UPPCB has taken appropriate
action against the industry. Therefore, it is humbly requested that
recommendations regarding imposition of the Environmental
Compensation against the Board may not be accepted in the interest of
Justice.

= —
(Ashish Tiwari)
Member Secretary
UP Pollution Control Board,
Lucknow
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JOINT INSPECTION REPORT OF M/S MALVIKA CEMENT PVT. LIMITED,
RAEBAREILI(UP) |

In the matter of I

Meera Shuk!a Vs Municipal Corporation, Gorakhpur & Ors. With Vishwé Vijay
' Singh Vs UPPCB & Ors. :
(O.A. No. 116/2014 with O.A. No. 437/2015)

Background:

M/s Malvika Cement Pvt. Limited (hereafter Referred as “The unit’} is located at UD-1,
Industriél Area, Sultanpur ‘R'oad, Raebareli (UP). The unit was inspected by aljoinF team of
CPCB, RD(N), Lucknow and UPPCB, Regional Office, Raebareli on 06.08.2019 in
compliance of Hon’blé NGT, Principal Bench, New Delhi order dated 19.07.2019 in the matter
of Meera Shukla Vs Municipal Corporation, Gorakhpur & Ors. With Vishwa Vijay Singh Vs
UPPCB & Ors. (O.A. No. 116/2014 with O.A. No. 437/2015). The salient observation and

recommendation based on the inspection are as below:

Observations:
1. The unit has infrastructure for production of PPC (Portland Pozzolana Cement) with

installed capacity (as per NOC) of 200 Ton Per Day (TPD) using Clinker, Gypsum and Fly
ash as major raw material. During inspection, the unit was in not operation. It was informed
by the unit representative (Sh. Ahish Pratap Singh), the unit is-not in operaltion since
24.03.2017 due to its own reason.. ; ' !

2. The unit has been granted Cpnsént to establish (NOC) by UPPCB on 12‘09.200%7.

3. As per condition stipulated in Consent to establish, the unit has to obtain conscnl to operate
before starting of production, which is not complied by the u'n'}l’.

4. The unit is operated without Consent to operate under the Water (Prevention and Control
of Pollution) Act,1974 and the Air (Prevention and Control of Pollution) Act,1981 since its
commissioning. The unit has also not applied for the same. |

5 UPPCB vide its letter dated 07.12.2018 issued notice to the unit for obtaining consent to
operate (Annexure-1).

6. The unit is meeting its fresh water requirement through one borewell. No flow meter is

installed at the borewell. The unit has not obtained NOC from CGWA for ground water

1
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. The unit receives Fly ash from NTPC, Unchahar (Raebarellly, UP), Clinker from Satna

(MP) and Gypsum form local vendors.
The unit has one Ball Mill with capacity 08 TPH. Emission from Ball Mill is emitted
through exhaust/stack of height approx, 15 ft. Bag Filter is installed as APCD.

[t was informed by the unit representative that the unit is in the process to repair Ball Mill

and Bag Filters. i
The unit has provided shed area for storage of raw materials.

It was also observed that a Hot Mix Plant was kept in the unit premises, whlch was found _
closed during inspection. ‘

As per Hon’ble NGT order dated 19.07.2019, the NGT committee headed by Justice' D.P.
Singh, Former Judge of Hon’ble High Court, Allahabad has made recommendations

including EC.

Recommendations:

It is evident from the above observation that the unit is operated without obtaining consent
from UPPCB since its commissioning, In light of report of the NGT committee headed by
Justice D.P. Sihgh, Former Judge of Hon’ble High Court, Allahabad, following is
recommended:
1. The unit shall ensure for the complete compliance of Hon’ble NGT; order dated
19.07.2019 including Environmental compensation (EC).
2. The unit should not be allowed to operate till taking essential steps for
environmental conservation/restoration including the following
The unit should only be operated after obtaining consent from UPPCB.

b. The unit should install electromagnetic flow meter at the borewell and maintain

- log book for fresh water consumption, ,

¢/ The unit should obtain NOC from CGWA for ground waer abstraction. |

d. The unit should provide adequate stack height in Ball Mill Stack with Air
Pollu;{ion Control Device (APCD).

e. The unit should remove/dismantle Hot Mix Plant from the premises of the unit.

f. The unit should repair Filters in Ball Mill and Cement Silo as observed during
the inspection. o

g. The unit should ensure strict compliance of the Environmental Guidelines for

Prevention and Contro] of Fugitive Emissions from Cement Plants & notified

u® ‘ F '
& : ' .
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standards vide Gazette Notification G.S.R. 612(E), dated August 25, 2014 in
totality. |
3. Further, in case the unit fails to comply with the Hon’ble NGT order dated
| 19.07.2019 in time or start its operations without ensuring compliance on
recommendations referred above and taking any significant action for improvement
of environment, UPPCB shall initiate prosecution against the owner of the industry.

[

inspection Team: S
. AN
1. Sh. Runa Oraon, Sc. *D’, CPCB, R.D., Lucknow S

7. Sh. S.K. Shukla, AE, UPPCB, Regional Office, Raebareli
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1. The unit shall ensure for the complete compliance of Hon’ble NGT order datéd 19.07.2019
including Environmental Compensation. (EC). |
2. The unit should not be allowed' to operate till taking essential steps for enwronmental
conservation/ restoration including the following.
a. The unit should only be operated after obtaining. consent from UPPCB
b.- The unit should install electromagnetic flow meter at the borewell and maintain log
‘book for fresh water consumption.
The unit should obtain NOC for CGWA for ground water abstraction.
d. The unit should provide adequate stack height in Ball Mill Stack with Air Pollution

Control Device (APCD).
e. The unit should remove/dismantle Hot Mix Plant from the permises of the unit,

g

-
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) e
f. The unit should repair Filters in Ball Mill and Cement Silo as observed during the
inspection.
g The unit should ensure strict compliance of Environmental Guidelines for Prevention
arrd Control of Fugitive Emissions form Cement Plants & notified standards vide Gazette
Notification G.S.R. 612(E), dated August 25, 2014 in totality.
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1. The unit ghall ensurée the complete compliance of Hon'ble NGT order dated 19.07.20189.

2. The unit shall remain closed and only be operated after obtaining valid consent form
UPPCB. .

3. The unit shall instali electromagnetic flow meter at the borewel] and maintain log book for
fresh water consumption,

4. The unit shall obtain NOC for GGWA for ground water abstraction.

5. The unit shall provide adequate stack height in Ball Mill Stack with Air Pellution Control
Device (APCD). '

6. The unit shall remove/dismantle Hot Mix Plant from the permises of the unit.

7. The unit shall repair Filters in Bzll Mill and Cement Silo as observed during the inspection.

8. The unit shall ensure strigt c<|)mpliance of Environmental Guidelines for Prevention and
Control-'of Fugitive Emissions form Cement Plants & notified standards vide Gazette
Notification G.S.R. 612(E), dated August 25, 2014 in totality. - . d
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Month Production (Mt.) Hrs. Warking Excise return number
days

Year 2011-2012
APRIL 0 0 0- AAECMS5946LXMO001_ER1 042011
MAY 180.95 18.09 ] AAECMS5946LXMO001_ER] 052011
JUNE 64.5 6.45 i AAECMS5946LXMO01_ER! 062011
JULY 81.64 8.16 I AAECMS946LXMO01_ERIT 072011
AUGUST 102.75 10.27 1 AAECMS5%46LXMO001_ER1 0820114
SEPTEMBER 101.36 10.13 1 AAECMS946LXMO0I_ER1 092011
OCTOBER 81.28 8.12 I AAECMS946LXMOC1_ER] 102011
NOVEMBER 105.92 10.59 1 AAECMS3946LXMO01_ER1 112011
DECEMBER 101.08 10.1 1 AAECMS946LXMO0O01 _ERIT 122011
JANUARY 138.55 13.85 1 AAECMS946LXMO001_ER1 012012
FEBRUARY 150.7 15.07 | AAECMS5946LXM00] _ERI1 022012
MARCH 175.65 17.86 ] AAECMS%46LXM001_ER1 032012

Month Production Hrs. Working Excise return number

(Mt.) days

Year 2012-2013
APRIL 126.7 | 12.67 I | AAECM5946LXM0O0] _ER1 042012
MAY 45.26 4,52 1] AAECMS5946LXMO01_ER] 052012
JUNE 61.73 6.17 I | AAECM3946LXMO00! _ERI 062012
JULY 34.86 3.48 1| AAECMS5946LXMO001_ERI 072012
AUGUST 55.35 5.53 1| AAECMS5946LXMO001_ERI 082012
SEPTEMBER 55.38 5.53 11 AAECMS5946LXMO001_ER1 092012
OCTOBER 78.1 7.8 1| AAECM5946LXMOCGT_ERI_102012
NOVEMBER 141.3 14.13 1| AAECM5946LXMO001_ER1 112012
DECEMBER 160.93 16.09 1| AAECMS5946LXMO001_ERI 122012
JANUARY 481.42 1 48.14 3| AAECM5946LXMO001_ER1_012013
FEBRUARY 171.94 17.19 1} AAECMS5946LXMO001_ERI_022013
MARCH 106.92 10.6 1| AAECMS5946LXMO001_ERI 032013

Month Production Hrs. Working Excise return number

(Mt.) days

Year 2013-2014
APRIL 70.92 7 1] AAECMS5946LXMO001_ERI_042013
MAY 55.25 5.5 1| AAECMS5946LXMO001_ER1 052013
JUNE 88.32 8.8 I | AAECMS946LXMO001_ERI 062013
JULY 91.15 9.1 1| AAECMS5946LXMO0! ER1 072013
AUGUST 96.3 9.6 1| AAECM5946LXM0OC] _ERI1 082013
SEPTEMBER 78.07 7.8 1| AAECMS946LXM001_ERIT 092013
OCTOBER 86.74 8.6 1| AAECMS5946LXMO01_ERI1 102013
NOVEMBER 89.06 8.9 1| AAECM5946LXMO0I_ERI 112013
DECEMBER 57.85 5.7 1| AAECMS5946LXMO001_ER} 122013
JANUARY 56.75 5.6 1 | AAECMS946LXM0OCI_ERI 012014
FEBRUARY 61.71 6.1 1| AAECMS5946LXM0O01 _ERI 022014
MARCH 63.63 6.3 ! AAECM5946LXMO0O0]1 _ER1 032014
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Month Production Hrs. Working Excise return number
(Mt.) days
Year 2014-2015
APRIL 198.05 19.8 1| AAECMS5946LXMO01, ER1_ 042014
MAY 193.7 19.37 1| AAECMS5946LXM001_ERIT 052014
JUNE 166.22 17 I | AAECMS5946LXMO001_ERI 062014
JULY 100.23 10 1| AAECM5946LXMO0I_ER1 072014
AUGUST 130.77 13 11 AAECM3946LXMO001 _ERI_082014
SEPTEMBER 152.11 15.2 1| AAECMS35946LXMO00I_ERI_092014
OCTOBER 112.98 11.3 1| AAECMS5946LXMO001_ERI 102014
NOVEMBER 84.98 8.4 1| AAECM5946LXMO01_ERI 112014
DECEMBER 107.91 10.7 11 AAECMS5946LXMOC1_ERI 122014
JANUARY 80.63 8.06 1| AAECMS5946LXMO001 _ER1_012015
FEBRUARY 67.48 6.7 1| AAECM5946LXMO0O01_ERI 022015
MARCH 83.95 8.3 1| AAECMS5946LXMO00I_ER1 032015
Month Production Hrs. Working Excise return number
{Mt.) days
Year 2015-2016
APRIL 64.49 6.4 1] AAECMS5946LXMO001 ER1 042015
MAY 53.34 5.3 1| AAECM35946L.XMO0I_ER1_052015
JUNE 44.35 4.4 1| AAECMS5946LXMO01 _ER1 062015
JULY 123.7 12.3 1| AAECM5946LXMO01_ERI1_072015
AUGUST 822 8.2 1| AAECMS946LXMO01_ERI 082015
SEPTEMBER 88.62 8 1| AAECMS5946LXM001_ERI 092015
OCTOBER 106.55 10.6 1| AAECM5946LXMO0OCG]_ERI 102015
NOVEMBER 68.28 6.8 1| AAECM3946LXMO0O01_ERI 112015
DECEMBER 92.71 9.2 I | AAECMS5946LXMO01_ERT_122015
JANUARY 92.55 9.2 11 AAECM5946LXMO001_ER1 012016
FEBRUARY 65.64 6.5 11 AAECMS5946LXMO001_ER1 022016
MARCH 93.25 9.3 1| AAECM5946LXMO001_ERI_032016
Month Production Hrs. Working Excise return number
(Mt) days
Year 2016-2017
APRIL 102.16 10 I | AAECMS5946LXMO01_ER1 042016
MAY 140.22 14 1| AAECM5946LXMO001_ER1_052016
JUNE 99.34 9.9 11 AAECMS5946LXMO001 ER1 062016
JULY 96.68 9.6 11 AAECMS5946LXMO001_ER1 072016
AUGUST 58.19 5.8 1| AAECMS35946L.XMO0O01_ERI 082016
SEPTEMBER 74.71 ) 1 | AAECM5946LXM001 ER [_0'920 16
OCTOBER 59.08 59 ! AAECMS5946LXMO01 _ER1 102016
NOVEMBER 89.75 8.9 [ | AAECM5946LXMO01_ERI1 112016
DECEMBER 94.02 9.4 1| AAECM3946L.XM0O01 _ER1 122016
JANUARY 202.08 20.2 1| AAECMS5946LXMO01_ERT_012017
FEBRUARY 199.96 20 11 AAECMS5946LXMO001 _ER1 022017
MARCH 37.92 35 11 AAECMS5946LXMO001_ER1_032017
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M/s Malvika Cetnént pyt. Ltd. Raebareli __I
REG. No.- AAECM5946LXM001
5 No. Month production | Production Ii'roduction Production Production Prodqction
S016.17 | 2015-16 | 2014-13 2013-14 2012-13 2011-12

. 1|APRIL 102.16 64.49 198.05 70.92 - 126.7 0

2|MAY 140.22 53.34 193.7 .55.25|  45.26 180.95

3|{JUNE 99.34 44.35 166.22 88.32 6173 64.5

A "96.68 123.7 100.23 91.5 34.86 81.64

5|AUGUST 58.19 82.2 130.77 153.63 55.35 102.75
6|SEPTEMBER 74.71 88.62 152.11 78.07 55,38 101.36
7|OCTOBER 59.08 106.55 112.98 86.74 78.1 81.28}

8|NOVEMBER 89.75 68.28 84.98 ' 89.06 141.3 105.92

9| DECEMBER 94.02 "g2.71| 10791 57.85 160.93 101.08
10[JANUARY 202.08 92.55 80.63 56.75 481.42 138.55|

11|FEBRUARY 199.96 65.64 67.48 61.71 171.94 150.7

12|MARCH 37.92 / 93.25 83.95 63.63 94.67 175.65
Ltal 1254.11 975.68 1479.01 953.43 1507.64 1284.38|
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&) W@% ivika Cement Pvt. H@:{L

W @5’? H.0. : 521, Civil'Lines, Rae Bareli - 229 001 (U.P)
- Mobile : 9410034888 Phone : 0035-2?01818 Fax : 0535- 2/‘00()40
= [-mail : r"rmlwkacemcnt@yahoo com
Ref._; 3 Date : f‘l"'f/f)
_ TO: .
The Superintendent of Central Excise ,>)\ i E i
Range -1 ") ) € pA
Raebarel %‘--‘ 4 }K// . /
o 3 2N 7 k1)
Sub. Surrender of Excise Registration Certificate ,
O
L
Dear Sir, ” K

| Brijesh Pratap Singh S/o Late Mahaveer Singh, Director of MALVIKA CEMENT PVT LTD. UD 1
BALAPUR INDUSTRIAL AREA — 1 SULTANPUR ROAD RAEBARELL. This certificate surrender for my brand is
not demand in market My Company's turnover below in Rs. 1.50 crore.

¢ No dues for Central EXCISE Department.) @\_\ . (7A@ Oy ey @ ('"\‘\: (emeennm a Ay \

- by e [ e ‘
Please approve this surrender certificate. bl 2 aay ( £ S Gy e

" Registration Number is: - AAECM5946LXIMO001

For M?Iv:ka Cement Pvt, Ltd.
For Malvika Cemant Pvt. Lid.

EEEANQ
Director D"ecm

Enel. 1. Original Excise Certificate
2. ER- 1 Month of March 2017

- 23-

Factory : UD-L., Industrial Area-I, Sultanpur Road, Distt-Rae Bareli



Regislralion - 3

e rsR EXP PRA

Cranlral Excise Mugishaino - Surrentler Ragistration Cartilicale:
! 0

Your Burrender Request has boen submitted Suczessiully.

ima 12 Seconds

AGES Applicalin Procossy

CENTRAL BOARD OF EXCISE AND CUSTOMS

L Ministry of Finarce - Doepartmont of Bevenie

REF REG RET

Logged in : malvika_rbl

@ Copyright Information 2007

L[ps:ﬂwww.aces.gov.ln.'REGASEIui.’jsp!reg/submiLAssesseeSurrRequesl,do

Poe filalvikn e

24 -

S



TRUIY_H0—0535 2203482

. EEn Eﬁnﬁ?vm
== t—rocroww [REEUICI]
W A—aarp, SRS TR, AT R BT,
Q) ITAEREN—229001 (F0w0)-
e 1319 [Emendon /Q/Qo;q-—zo _ Rt 6] |19
3refieran,

Efv‘*‘;ﬁﬂ IS YA @7\3—1)
foen—3raeel |

fara—fad Ararfder Wi wofdo, IR @ ware eafr & wew A
ARIEY,

RUYT SR favgs A 7 Ry fhar wir € fp wWelfd sl @) waes oy @
Wiy ¥ A TSR @ UF Wo-Uh40349 ReTE 222082010 (STAWR Hel™) & WA W g
e g ¥ HUAT SaG Gew N SN ERT YU WAET W oW a9 WA fhen 29 Td Reas
T TN AT SR ¥ e ¥ U9 wew iy ¥ 9@ g e wwes fhar war 2 @
maﬁwﬂaﬁaﬁmﬁwwﬁwmmwwﬁt

Ao eH—gomR |

)
8 ST

- vRifiRe—iad meRer Wi mofifo, wraeh B 5 e W ARG R smeerd srllers Fratoa
| AT WY W WG BN U GE M IR Prfed B 9uerel e qifed

) gﬁg,ﬁ/

qgeTerg: aataer waq, Eofo—1zdl, R woe, M TR, aaﬂtﬁ—zzeo@

www.uppeb.com, E-mail- roracbareli@uppeb.com ¥




B Matvika Cement Pyt Lid

‘ : 521, Civil Lines, Rae Bareli - 229 001 (U.P) |
siiesferepT ﬂ'c%nés:zgci*lsosetaas, Phone : 0535-2701818 Fax : 0535-2700045
| M=< | E-mail : malvikacement@yahoo.com _
Date ; \*]}quO)

. Ref.;

PRODUCTION DETAILS
A/c to Excise

1 } . Working
LMonth Production (Mt.) | Hrs. days Excise return number
Year | " 2016:20i7 N ' .
APRIL l _102.16] . 10| - 1'AAECM5946LXMOOl__ERl_D42016"]
MAY [ 140.22)  14] 1/AAECM5946LXM001_ERL_052016
'[JUNE [ 99.34| 9.9] | 1IAAECM5946LXM001_ER1_062016
[JULY ] 96.68] 9.6 1]AAECM5946LXMOO1,_ER1_072016
[august ] 58.19] 53] . 1JAAECMS946LXMOOL,_ER1 082016
ISEPTEMBER | 7471 7] ' 1'AAECM5946LXM001_ER1_0920_16j .
[OCTOBER | ' 59.08] 5.9 1|/AAECM5946LXMOO1_ER1. 102016 |
[NOVEMBER | 89.75] 8.9] 1|AAECM5946LXMO01._ERT, 112018 B
DECEMBER | . 94.02] 94] 1'AAECM5946LXMOOI__ER1"_I22016 |
’W\IUARY | 202.08{ 20.2] 1[AAECMS945L><M001_ER1_012017 |
-FRUARY f 199.96]  20] 1IAAECM5945LXM001_ER1_022017 B
MARCH | 37.92 - 3.5] 1]AAECM5946LXM001_ER1_O32017
- YEAR 2017-18 PRODUCTION  njL
' YEAR 2018-19 PRODUCTION NiL
r
kkj"”‘ X 2/@-‘3716)”
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”' i : Distt-Rae Bareli
: UD-L, Industrial Area-!, Sultanpur Road,
Fractory U - Mob. :.7376882858



Mamm Cement Pvt. Ltd.

H.0. : 521, Civil Lines, Rae Bareli - 229 001 (U.P)
Mobile : 9415034888 Phone : 0535- 2701818 Fax 0535-2700045

E-mail : malvikacement@yahoo.com

Ref. : Date o c]‘] l‘ﬂ
PRODUCTION DETAILS
A/c to Excise
\ ' Working
Month | Production (Mt.) | Hrs. | days Excise return number
Year 2015-2016
APRIL : 64.49| 6.4 1| AAECM5946LXMO0L_ER1_042015
MAY ' 5334 5.3 1| AAECM5946LXM001_ER1_052015
JUNE : - 44.35]7 44 1 AAECM5946LXM001_ER1_062015
"[JuLy 123.7] 123 1| AAECM5946LXM001_ER1_072015
AUGUST 82.2f 8.2 1|AAECM59461XM001_ER1_082015
SEPTEMBER | . 8s62| = 8 1| AAECM5946LXM001_ER1_092015,
OCTOBER 106.55] 10.6 1|AAECM5946LXM001_ER1 102015
NOVEMBER 68.28| 6.8 1|AAECM5946LXM001_ER1_112015
~ |DECEMBER o 92.71| 9.2 1|AAECM5946LXMO0Q1_ER1_122015
[JANUARY ' 92.55) 9.2 1|AAECM5946LXM001_ER1_012016
FEBRUARY 65.64| 6.5 1|AAECMS5946LXM001_ER1_022016
MARCH 93.25| 9.3 1|AAECM5946LXM001_ER1_032016

L7~

Factory : UD- L Industna! Area-l, Sultanpur Road, Distt- Rae Bareli
Mob. : 7376882858
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~Malvika Cement Pvt. Ltd.

H.O. : 521, Civil Lines, Rae Bareli - 228 001 (U. P)
Mobile : 9415034888 Phone : 0535-2701818 Fax 0535-2700045

E-mail ; malvikacement@yahoo.com

PRODUCTION DETAILS
A/c to Excise

Date : \7]“’9“‘2‘

Working .
Month Production {Mt.) | Hrs. days Excise return number
Year 2014-2015

APRIL 198.05| 19.8 1|AAECM5946LXMO01_ER1_042014
MAY - 193.7] 19.37 1|AAECM5946LXM001_ER1 052014
JUNE 166.22 17 1|AAECM5946LXMO01_ER1_062014
JULY 100.23 10| - 1{AAECM5946LXM0O01_ER1 072014
AUGUST 130.77 i3 1|AAECM5946LXMO01_ER1_082014
- {SEPTEMBER | L 152.11] 15.2 1[AAECM5946LXM001_ER1_092014
OCTOBER 112.98| 11.3 1|AAECM5946LXM0O01_ER1_102014
NOVEMBER | ™ 84,98| - 8.4 1 AAECM5946LXM001_ER1_112014
DECEMBER 107.91| 10.7 1|AAECMS5946LXMO01_ER1_122014
JANUARY 80.63| 8.06 1|AAECMS5946LXMO01_ER1L_012015
FEBRUARY 67.48| - 6.7 1|AAECM5946LXM001_ER1_022015
MARCH 8395 8.3 1|AAECM5946LXM001_ER1_032015

._- ;8’.—-

Factory : UD-L, Industrial Area-l, Sultanpur Road, Distt-Rae Bareli
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~  H.0.:521, Cwil Lines, Rae Bareli - 229 001 (U.P)
Mobile : 9415034888, Phone : 0535-2701818 Fax : 0535-2700045

I E-mail : malvikacement@yahoa.com

) ‘ﬂ‘!‘) _ Malvika Cement Pvt. Ltd.

Ref.: . ' | : .Date . \7\’0‘”\61

PRODUCTION DETAILS
A/c to Excise

working | o
production (Mt.) | Hrs. days Excise return number

Eﬂ_ﬂ“ SATCMB946LXM00L_ER1 042013

Mﬂm‘ S AFCMIB9461XMO01_ER1 052013

m_‘ AALCMB946LXM001_ER1 062013
Mﬂm‘ AAECMB9461XMO0L_ER1,_072013
AAECM5946LXMOO1_ER1_0’82013 ,

‘ ﬂﬂ— AAECM5046LXM001_ER1 092013

' m‘ AAECM5946L')(M001"ER1_102013

AECM5946LXMOOl_ER1_112013

so06] 89| A
ﬂm‘

mﬂﬂ‘ AAECM5946LXM003_ERL 012002
FEBRUARY AAEcms946L>EM001_ER1_022014

AAECM594GLXMOOl_ER1_032014

_lq_

]

==mimra TUD.L. Industrial Area-l, Sultanpur Road, Distt-Rae Bareh
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{;\L‘éf); _ Malvika Cement Pvt. Ltd.

. zﬁ?@%‘ H.0.: 521, Civil Lines, Rae Bareli - 229 001 (U.P)
Mobile : 8415034888, Phone : 0535-2701818 Fax : 0535-2700045

E-mail : malvikacement@yahoo.com

Ref -

Date : 171‘09“ ‘3)

PRODUCTION DETAILS

Alc to Excise

Meonth Production (Mt.) Hrs. Working days Excise return number
Year 2012-2013 _ ‘ - ‘
APRIL 126.7] -~ 12.67 1| AAECMS%46LLXMQO01 ERI 042012
IMAY 45.26 4.52 I| AAECMS5946LXMO001 ERI 052012
JUNE 61.73 6,17 il AAECMS5946LXM00! ER1 062012
JULY 34.86 3.48 1] AAECMS946LXMO001 _ERI 072012
AUGUST 55.35 5.53 1| AAECMS35946LXMO001 ERI1 082012
SEPTEMBER 55.38 5.53 1t  AAECMS946LXMO0O01 ER1 092012
OCTOBER 78.1 7.8 1| AAECMS5946LXMO0O0I ER1_102012
_ NOVEMBER 141.3 14,13 1| AAECMS946LXMO00] ER1 112012
DECEMBER 160.93 16.09 1| AAECMS946LXMO00!_ERI 122012
“IJANUARY 481.42 48,14 3] AAECMS946LXMO01 ERI 012013
- IFEBRUARY 171.94 17.19 1| "AAECM>5946LXMO001 ER1 022013
MARCH 106.92 10.6 | AAECMS5946L.XM001 ER1 032013
\
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Factory  UD-L industnal A, Sultanpur Road Disti-Ras Barer
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Maivika Cement Pvt. Ltd.

H.O. : 521, Civil Lines, Rae Bareli - 229001 (U.P)
Mobile : 9415034888 Phone : 0535- 2701818 Fax 0535-2700045

E-mail : malvikacement@yahoo.com

RPRODUCTION DETAILS Date WIleallg

~ Afcto Excise
‘ Working _
wvionth | Production (Mt.) | Hrs. days Excise return number
Year 2011-2012 : ' -
APRIL | 0 0 0 AAECM5946LXM001_ER1_042011 :
MAY 180.95] 18.09 1 AAECM5946LXM001_ER1_052011
JUNE ' 64.5| 6.45 1 AAECM5946LXM001_ER1_062011
JULYS 81.64; 8.16 1 AAECM5946LXM001_ERl—_072011
_ YAUGUST 102.75| 10.27 1 AAECM5946LXM00‘1_ER1_082011
SEPTEMBER 101.36] 10.13 1 AAECMS5946LXMO01_ERL_092011 .
OCTOBER | _ 8128, 8.12 TIAAECMS946LXMO01_ERL 102011 | - °
NOVEMBER 105.92] 10.59 T|AAECMS946LXMO001_ERL_112011
DECEMBER 101.08] 10.1 1 AAECM5946LXM001_ER1_122011
JANUARY 138.5571 13.85 1 AAECM5946LXMOOl_ERl_,OlZOlZ
FEBRUARY 150.7| 15,07 1 AAECM5946LXM001_ER1_022012
MARCH _ 175.65| 17.86 1 AAECM5946LXM001_ER1_032012

Factory : UD-L, Industrial Arca | Sultanpur Road, Distt-Rae Bareli -

e A nnnnemr  RAARw Aw 710 6S



Annexuxe No-5

Assessment of Environmental Compensation against M/s Malvika Cement Pvt.Ltd. Raibarefi '
in compliance of orders passed by Hon’ble NGT, New Delhi in O.A. no. 116/2014 with O.A.
no. 437/2015 Meera Shukla V/s Municipal Corporation Gorakhpur & others on 19.07.2019.

The related portion of the order dated 19.07.2019 passed by Hon’ble NGT, New Delhi in O.A.
no. 116/2014 with O.A. no. 437/2015 is as mentioned below:-

« ...The Committee drew an inference that there was no consent obtained by the industry
from the UPPCB under the Air (Prevention and Control of Pollution) Act, 1981, the Water (Prevention
and Control of Pollution) Act, 1974. As per the Air Monitoring Data Report of the UPPCB dated
22.04.2019, particulate matter, PM10, was 289.36 which was beyond the prescribed standard. The
Committee hos accordingly suggested that the unit may be required to pay environmental
compensation to the tune of Rs. 4,68,37,500 for operating without requisite consent since January,
2009 as per formula evolved by the CPCB for compensation for industrial pollution............. e

Y vineenrers The joint Committee of the CPCB and UPPCB may now take appropriate action in the
light of facts found ofter following the due procedure of law by way of prosecution, prohibiting .
polluting activity and recovering compensation on ‘Polluter Pays’ principle. ..i...”

In the light of above order the assessment of Environmental Compensation against M/s
Malvika cement Pvt.Ltd. Raibareli in compliance of orders passed by Hon’ble NGT, New Delhiin O.A.
no. 116/2014 with O.A. no. 437/2015 Meera Shukla V/s Municipal Corporation Gorakhpur & others is
given below;

The industry obtained NOC vide letter no. F 22329/C-6/3/Malvika Cement/NOC/RBL/2007/1
on 12.9.2007 for the production Portland Pozolana Cement-200 Ton/day but the industry never
obtained CTO from State Board.

As per the order passed by Hon'ble NGT in 0.A.No.116/2014 with O.A.No. 437/2015 Meera

" Shukla Vs. Municipal Corporation, Gorakhpur and others on dated 29.4.2019 the relevant portion of
the order is quoted as below:- ; .

M rrereaine The UPSPC may assess the amount of compensation applying the formula laid down by
the CPCB not only for the days mentioned in the report of the CPCB but for the actual days of violation
from the beginning but not beyond five years from the date of calculation........ ”

Criteria considered for calculation of Environmental Compensation (EC) as per the formula -
evolved by CPCB,

EC=Pl X N X RXSXLF

Where, EC is Environmental Compensation in Rs.
Pl=Pollution index of industrial secter
N = Number of days of violation took place
R = A factor in Rupees{Rs.) for EC
S = Factor for scale of operation
LF = Location factor
A. Pl{Pollution Index} criteria considers for calculation
For Red category of industries, Pl= 80
For Orange category of Industries Pl=50
For Green category of industries, Pi=30
_ For White category of industries, PI=10
Here the Cement unit comes under Red category Hence PI=80

Z
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(2)

B. N- Calculation of period of violation .
As per the report received from RO, Raibareli vide letter no. 1335/NOC-584/R /2019-20 dated
17.09.2019 (Photo copy enclosed) the working days of industry in last 05 years (i.e.
30.08.2014 to 30.08.2019) are 44 days only. Therefore the EC s calculated as below.

C. R(A factor in Rupees for EC) considers for calculation
‘R’ is Rs. 250/- per day.
D. S consider for calculation in terms of scale of operation which may be 0.5 for micro or small,
1.0 for medium and 1.5 for large units,
Here, the unit is in small scale, hence ‘5" is 0.5
E. LF considers for calculation of Location Factor(LF) based on population
The population of nearby City is around 1.91 lac and hence LF is considered as ‘1’
Detailed calculation of EC: -
e Where PI=80, N=44 days R=Rs. 250/- per day, 5=0.5 and LF=1.0
e Environmental Compensation(EC) per day =80x250x0.5x1=10,000/-per day
e No.of violating days(N)= 44
Hence, total EC=10,000x 44= 4,40,000/-(Rs. Four lacs and forty thousand)

The EC calculated for compliance of order dated 19.07.2019 passed by Hon’ble NGT, New
Delhi in O.A. no. 116/2014 with 0.A. no. 437/2015 is submitted for your kind perusal and approval.

O\
(Dr. Richai)/l\';lisra) {P.K. Ag’?’g :}

0) - CEO-5
(L.K. Trivadﬁ’mq/z P‘O’ (Amit/cﬁﬁﬁ'd/r‘g)ig/ >
Acctt. Incharge CEQO (Admn.)

Mewmbey Seoveay
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